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Date of Decisicon: 11.7.2000
OA 446/97
Alxdul Wahesd, T2 Mechanic wrder Chiel 1gnal Insmezcior (C), Wesiecn Pailway,
cha.
... Applicant
Versus
1. Union ot India through Genecsl Mapagsr, Ws=starn Failway, Churchgate,
Mumbai .
2. Dy.Chiel 3ignal & Telecom Enginzsr (C), Westsrn Railwey, Kota.
3. vl .Rly.M ai'g:r,.Wes grn Pailway, Yora Division, Kota.

.». Respondents

HOW'BLE MR.S.ITLAGARPWAL , JUDICIAL MEMBER
HOW'BLE MR.S.BAPU, 2DMIMISTFATIVE MEMBER

For the Arplicant ee. Mr.J.K.Kaushik
Fer the Respondznis eeo Mr.Hemant Gupla, proxy counsel for
Mr.M.Rafig
CRDER
PER HCOI'ELE MR.E.E.AGRPWAL, JUDICIAL MEMRER
In this OB {ilad w/z 192 of the Administravive Tribunals Act, 1985, ths
applicant makes a praysr Lo quash and 32t azid: the ovdst datad 25.9.97 andg
Lo direct the respondsubs Lo consider Lhe czndidacure of the applicani ior
regularisaticn/ebhsoretion on the peoel of Mechanic in Groap~T, and a further
gireciion to the respordentz Lo orotect the cay 21 the applicant on his
sorption/ragularisation.
2. In briei the jacts of th: czzs, ag stated by the apolicant, are that
the applicant was initizlly 2ppoiniad as caswal mechaniz in Group-C under

IOW Burai on 21.9.85 in Folta Divisicn oi the Westsrn Failway. The apnlic

was confsrrad iamporary'staius v.g.f. 21.9.56 vide lettsr datsd 12.3.87.
Therzaiter, the spplicant was ifransizrrad Lo a numbsr of nlaces in different
projects of the Pailways on the sam2 pesi of M&ﬂhanic, which iz Group-C
post, in the pay scals ci Fs.950-1500, L iz =tated uhat the applicsnt has
been discharging the dutizs of Gronp-2 post Jat he was not ragularised on

the post of Mechanic as ver rules. He hos raievvad para 159 of the IREM
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Volume-1, 198D Editici, and para and submittsd that ths

applicant, in view oi  ths provieions givan as above, 18 antitled to

vegularize on Srour~C mast  in the pay Soelz o RPe.950-1500 bai the
respondaints have abscrlad him on Group-D post wvide impugnsd order Gatzd
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(iii)

pensionsry benefits.’

On rarusel of the Jjudgswent, as vsisrred to akive, we ar

in 'C' catzgory and vegularised.

ailway casual lakonr attaining fsmporacy status entitled to

i

cpinion that Lh: zpplicant is antitled Lo Lthe proteciion ol pay a3

mentjoned ahova.

respondsnis Lo proleci

. )
izpose of

thiz 0 with th: direction Lo the

tha ray of the applicant in visw ol the

judaszment of Hon'klz thz Suprems Court in Pam umer'zs csse cited

Thiz judysmen:
the applicant Lo worlk
A50-1500 (21d), as now

CY post

2t against the pronoiion quota.

S. BAPU )
Adm. Msmbzy

chall not pereclude the rezpondznis Lo perndt
Meshne
23 cesual &esem In the sy &cal: of FBs.

ic iz revisad, till he is promocsd. i
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booornder a2 o costs.

AR

(S.K. AGARWAL)
Judl. Member




